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ORDER DATE!): 08.01.2007 

Heard Mr. K.K.Kar, Ld. Counsel for the 

Applicant and Mr. U.B.Mohapat.ra, Ld. Sr. Standing 

Counsel for the Respondents. 

The Applicant is visually handicapped person 

L.ularization of employment as he is working 

in the Counter, it has been stated by the 

Respondents that there is no vacancy in Group-I) hence the 

appointment of Applicant cannot be considered at. present. 

It has also been stated that there is no post of Chair cajir 

in the establishment of Respondent No 3, L)irector of R 

but it was assured that when there will be a vacancy,  

Group-D, the recnutment will be made as per rule and at 

that point of time, if the Applicant applies, he will be 

considered along with others. It has been. also clarified by 

the Respondents that. whenever any Chair canning work is 

equired the Laborator has been assigning the work only 

ally impaired persons through t)nssa Association 

i contractual basis. 

d. Counsel for the Applicant files M.A.No, 

pry wg for acceptance of A,tmexnre- 12. A.nnexure-

; perused, which shows that some vacancies are 

, for visually handicapped. U. Sr. Stardiiig 

l maintams, after going through Annexure- 1 2, that 



'2 

that as it m';. 	 v the 

Re'pondn-. 	 . 	rt lv,hen 

vacancy arises, It is open to the Applicant to keep a watch 

on the advertisement, which should occur in ctise there is 

vacancy, and file application, which the Respondents 

should consider as committed by them in para-8 and 13 of 

the counter. 

With the aforesaid observation, the case is 

disposed of. There shall be no order as to costs. 

Copy of this order be given to the I,d. Counsel 

for both the paliles 
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